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IN THE CENTRAL ADMINISTRATIVE TRIIIBUNAL: HYDERABAD BENCH:
AT HYDERABAD
| |
ORIGINAL APPLICATION NO.1172 of 1993
F
|
DATE OF JUDGMENT:27th September,1993
|
| |
BETWEEN: [
1, Mr, B.Sarangapani |
2.‘Mr. Mohd, Ghouse Khan P e Applicants
|
| ARD |
1., The Superintendent, |
-RM8 'Z' Division, |
Beggulakunta, |
Hyderabad-1l,
2. The Director Ceneral,
Department of Posts, | .
New Delhi-1. | . Respondents
|
HEARD? ' ' [
" | .
COUNSEL FOR THE APPLICANTS: Mr. Krishna Devan, Advocate
COUNSEL FOR THE RESPONDENTS: jL’lr. N.R,Devaraj, Sr, CGSC
_ |
CORAM: [
HONBLE SHRI JUI:S'I‘ICE Tl'..N'IiIEIJ\I)RI\I RAQ, VICE CHAIRMAN
HON*BLE SHRI 'P;.T.'THIRUVENG‘ADAM[, MEMBER (ADMN.,)
N | JUDGMENT |
(as pefiﬂdﬁ'bﬁe Shri P.T.Thiruvengadam, Member (Admn.) "
.. | .
: ' . i
~ : Both the applicants were working as LGOs in RMS'Z’

Division, Hydqrabad and in thé yvear : 990, both of them were

selected as Scorting Assistanté through the departmental

examination. 'Prior to appoinFment in the premotionél cadre,

TFrain
both of them underwent Induct;on %gVSorting Assistants in
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PTC, Mysore from 24.12,1990 te 8.3.1991, The training pro-

gramme is residential and the Boarding and Lodging at the
'J-rainlng AMNSLLLULES @i \-\Jilln-!\n--.r-.-‘!‘

for reimbursement of mess charged and %th Daily Allewance
for the period oﬁ training as above as the same was not

,allowed by the administration (Réspondents).

2, - In accordance with the ?overnment of India Orders
guoted belew S,R, 164 at Item (5# 3 of the Swamy's Compilation-

|
of F.R, and S.R,, Part-II, Travelling Allowances, at Page-192,
|

outstation partiéipants in cases’as above are eligible for
actual expenditure on beard and Fodging plus %th &f full

Daily Allowance. Hence, the applicants are entitled for the

|
amount claimed by them. The above point has been squarely

covered in the order by this Tribunal in OA 741/93, Accor-
dingly, the applicant is entitlea for reimbursment of mess
charges plus %th, Daily Allewancegfor the treining period

at PTC, Mysore, =s prayed for. #t is needless to add that
any amount paid towards the reiﬂbursement of the above

charges already by the administgetion can be deducted,
i
3. OA is ordered accordin&ly at the admissien stage,

‘ !
No costs. This ‘order has to be implemented within a period
: |

of %hx six months from the date’of receipt of the same,

" : / . 1]
(P.T.THIRUVENGADAM) - (V.NEELADRI RAO)
MEMBER (ADMN. ) ! VICE CHAIRMAN

' ‘ !
DATED: 27th September, 1993,
Open court dictaFion. - &-L
; Deputy Registrk

o . |

1. THE Superintendeht, RMS ‘'Z! Div&sion, Boggulakunta, Hyd-1.
2. The DPirector General, Dept.of Posts,NewDelhi-l.

3. One copy to Mr.Krishna Devan, Advocate, CAT.Hyd.

4. One copy to Mr.N.,R.Devraj, Sr.CGSC.CAT.Hyd.

5. One copy to Library, CAT.Hyd.

6. One spare copy. !
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¥ “TYPED BY COMPARED BY

ce al APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYLERABAD BENCH AT.HYDERABAD

THE HON'EBLLE MK. JUSTICE Ve NEELADRI RAD
VICE CHAIRMAN -
" AND
THE HON'BLE MR.nA B.GORTHI-:MEMBER(A)
D

THE HON'BLE MR.T.CHANDRASEKHAR REDDY
: MEMBER( JUIL )

AaND
THE HON'BLE MR.P,T.TIRUVENGADAM:M(Z)

Dated: 2.7) - 9 -1993.

GRDER/ TUDGMENT 3

. - o
M.A./R,A./C,A.No, {

in ;
0.A.No, \\*}‘2—\‘713 |
T.A,.No, (W.p, )

Adnitted and Interlm dlrectlons
issue

Allowad,

Dispos€éd 6f with dlrectlogs :

Dimisged.
‘ : Dismigsed as withdrawn
Desmiksed for default,
- . Re jec ecf.I/Orderedu

No order as to costs

Gan Jm!mw “4ve Tribufet 3
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